IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD.

0.A.NO.1405 ef 1995,

Betwaen Dated: 28,12.1995,

G.Subbacma - - applicant
And
|

1, Divisjieral Rallway Marager, sSeuth central Railway, Vvijayawada.

2. General Mapager, Seuth Central RrRailway, Rail Nilayam, Sec!'bad,

’..
t
7

vee Respendents
' '
ceunczal fer the Applicant : Sri. G.V,5ubba Ree
Ceursel fer the Respendents : Sri. J.R.Gopals Rae, SC fer Rlys=.
s
CORMM 3

Hen'ble Mr. Justice V.Neeladri Rae, Vice Chairmam

Her'ble Mr. R.Rangerajan, Administrative Mamber
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Q0.A.No.1409/95 Dt.of 0r¢er:28—12-1995
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CRDER_

AS per‘Hon'ble Shri R. Rangaraijan, Member(Admn)

Heard Shri G.V. Subba Rao, 1Qarned Counsel for the
applicant and Shri J.R. Gopala Rac, learned Standing

Counsel for the respcndents.

2. The applicant in this 0OA waslengaged as a

Summer Water-woman at Guntur Railway Station under the
control of R1 in the year 1981, It is stated for the
applicant théf she was continously!engaged as seasonal

water woman after 1981 also till lgst Season.

3. ‘This CA is filed praying for a direction to the
respondents to regularise her serviceés in any capacity
as'Gr6Up'D' erployee since she has?been working since
1981 onwards and acquired temporary status thereby

fulfilling all the reguirements f@r vermanent abscrption.

4. The applicant rlies on the Judgement of this Tribunal
|

in OA 1026/95 decided on 10.11,199% to state that her

services should be regularised in that post.

\
5. The applicant also submits that she is one of the

applicant for compassionate xppgrdund appcintment as her
late husband died while in service and as her name was
entered for compassionate ground appointment, she was

’ |
engaged as a eeasonal water weman during summer seascons.

6. The Railways engage seasonai water carriers

during summer seasons to provide &ater to the passengers
both in the station and in trainsT There are number of
such engagements during the summer season. Hence, no

clear cut directions can be given‘to akbsorb them regularly

unless, they fulfill the conditions and alsc Railways
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are in a position to fit them ip permanent posts.
However, they can be continued as’ hcter carriers

if there is peed for such engegement and also regularlse
them inaccordance with extant instructions., But

their consideration fer re-engagemeﬁt has to be done

in prefzrende tc freshers frocm thé opén market.

7. In view of whet 1s stated ébove, the following

direction is given: |

i) The applicant should be re;eﬁgaged as a seagonal
water woman under the control of R1 durirg the
surmer sesson if there is need.for such engaQEmeﬁt

in preference to treshers from the open market.

ii) ' The applicant shall beconsidered for rzgularisatior
in acceordance with extant instructions/scheme
provided, temporary Status has already been

confgrred or the apprlicant.

E.  OA is ordered acccrdingly at the admission stage.
No costs.//’ b
} i
(R.RANGARAJAN) (V.NEELADRI RAC)
Member (Admn) ‘ Vice Chairman
| | A
Dated:The 28th December, 1995 (;_11

Dictated in the Cpen Court

vl , | éhﬁﬁwu
e

Deputy Registrar(J)ccC

1. The Divisional Rallway Manager,

2. The
3. One

4. One
5, One

S.C.Rly, Vijayawada.

General Manager, SC Rly, Railnilayam, Secunderabad.
cOpy to Mr.GV, Subba Rao, Advocate, CAT.Hyd.
copy to Mr.J.R.Gopal Rac, SC for Rlys, CAT.Hyd.

copy to- Library, CAT.Hyd.

6.0ne spare copy.
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